IN THE CENTRAL ADMINISTIATIVE TRIBUNAL é
FRINCL FAL BENCH, N DELHI.

)

hegn.Ne.0A 933/1990 " Date of decision; 24,12,1991,
Smts Surjit Kaur .anAppliCant
Vs,

Union of India & dnother o« Respondents

For the Applicant : seedhrl J.P. Verghése, .
Counsel

For the Respondents e irs, naj Kumari Choprs,
Counsel

CORAM:

THE.HON'BLE MR, P.K. KARTHA, VICE bHMIHhMN(J)

THE HON'BIE MR. B.N. DHOUNDIYAL, RDMIN;SThATIVE MEMBEFR
1. whether Reporters of local papars may be allOJed to
see the Judgment? ?ba _
2s To be reférred to the Reporters or not? jq
JUD SME \IT

(of the Bench oellvered by Hon'ble My, P.K, Kartha,
vice Chairman(J))

We have, gone through the records of the case and have
‘hesrd the lesrned counsel of both parties on the question
of her son

whether the claim of the applicent for appointment/to the post

of LDC on compassionate grounds is a deserving one,

2, shri Makhan Singh who was serving as @ foreman in the

C.P,W.D,, New Delhw dled of harness on 11,3,1982, after serious
: 5 : -
illness for a period of one andzbalf yearss Besides the widow

who 1s the zpplicant before us, he has left behihd Two. sons

and three daughters. Two of the daughters are married, QOne son

is also married and living separetely, According to the
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is with her, Her recusst for apgointing her son as

Lower Division Clerk on compessionste grounds his been

3. The rvesgoncdents have stated in thelr countoer-
}..

~affidevit that the aspplicant has already bsen peld the

fodlowing zmounts 2s retirement benefits;-
tl, Death cum retirement gratulty 8531 ,300.00
2 Lump sum from Insurance fund and B5.21,486,00
t saving fund
3e reyment of leave encashment Bse 5,966,00

4e rayment of G.P.F. deposits - 1430,250.00

B5.1,09,002.00

5 " Family pension at enhsnced 54900/~ .M., upto
rates . 11.3.1985
Family p@nslon at ordinary rates R.430/-P.M,
;:fu::I llewpl 9J_QH

4, In addition to the ebove, the zpplicant's elder

son, Shri rarminder Singh is in gainful employment as
Junior Engineer (£lect) in C.F,W.D. having an income of
Bsez,41l3/-PeMe 2nd living in the same hsuse shere his

mother with other Ltwo children i

S residingy
3. The applicant owns & house in Vishnu Zardsn. The

gxecutive knginner whe conducted a discreet enquiry into

ndition of the family of the applicant has submitted
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applicant, wceording te him, chough the 2lder son
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been built in an unzuthorised colony which may be
demc lished any time,

The zpplicent has not produced any documentary

™
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evidence in support of her plea that she had borrowed
money for the treatment of her ailing husbend which had

to be ter his death,
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The applicant has received & substentizl sum by @y

interest, in addition to fzmily pensiocn, for the livelihcod
of the family. 1in the facts and circumstances of the cise,

the rejection ¢of the reguest made by her fo1 appointment

-

of her son as LIG cannot be faulted on any legal ground,

The 2pplicant is not entitled to the r
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lief scuyht in the
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present application and the ssme 1s dis

‘There will be no order 3s 1o costs.
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